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MOTIONS Fu{l ADJOURNMENT
S1tuaTion IN BasteERr

Mr. Speaker: [ have received notice:
of three  oadjournment motions and
two calling attention notices relating
to, as it is put here, “the utter failure
of law and order in MP as evidenced
by large scale communal carnage and
most rccently brutal attack on peace-
ful Adivasi demonstration.”” This is
purtly a matter of law and order and
is a State subject. But in as much as
Adivasis are involved in this mattier 1
am inclined to admit the calling at-
tention notice, However, if the hon.
Minister is willing to make a state-
ment immediatety, I will allow him
to do so: or, if he wants some time,

. It will come up tomorTow.

Shri Tangamani (Madurai): The
hon. Home Minister was there in
Madhya Pradesh.

The Minister of Commerce apd In-
dumtry and Home A®airs (Shri Lal
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Batadoer Shastri): As I am returniog
from Bhopal—I have just now arriv-
ed—I have got some information
about this incident. So, if you permit
me. 1 shall make a brief statement.

Mr. Speaker: Just now?

Shri Lal Bahadur Shastr): Yes.
Mr. Speaker: Very weil,

Shri Lal Bahadur Shastrl: During
the past few days, the Tribals of
Baster had been agitating for the re-
lease and restoration of the ex-Ruler
of Bastar who is at present detained
und=r the Preventive Detention Act
in the Narsingarh jail. After the de-
tention some of the Tribals were res-
tive on account of the propaganda
made by the associates of the Meha-
raja. On the 27th at Tokpal market,
a2 phuce about 12 miles from Jagdal -

pur. *he Adivasis had shouted :lcgans
and had pelted siones; at the Police
oilesrs far refusing to reicase the two

arrestcg persons, consequent on which
the Po'w¢ had to usc tcar smoke to
¢l pesse the crewd. On the same
niet a crowd ot Adivasis had attack-
¢d a liquor shop at Sirasguda and con-
- ] the Lanor. The district autho-
rities had been doing their best to meet
the sparadic trouble by the Adivasis
by persuasive and peaceful means in
«pite n? the provocations from the
Adivasis.

31st Ma:ch was thc market day «t
Lohandiguda. A large crowd of Tri-
bals armed with bows, arrows, spears,
swords and axes had assembled at the
market place. Anticipating trouble
the authorities had posted a farily
strong police force there. A magistrate
had also been posted. At about 12.30
in the afternoon the Deputy Inspector
General of Police. the Collector and
the Supcrintendent of Police had also
arrived there. The mob of Adivasis
was intercepied at a distance of about
half a mile from the Police Station,
Lohandiguda by the district authoritles
The mob was leaderless and appeared
to be agitated They demanded that
the ex-Ruler of Bastar should be
brought %o Bastat by the following
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morning. Dhe district authorities un-
successfully tried to reason with
them. About 25 of the Adivasis who
were ta'<ed to by the Collector and
the Deputy Inspector General of
Police expresscd their inability to
negotiatc on behalf of the crowd and
had suggested that one representative
from cach village should be contacted
by the authorities, This was agreed
to. The Superintendent of Police, the
Collector and the DIG of Police talked
to them for about 40 minutes without
producing any visible result. The new
Ruler of Bastar who had been réquest.
e3d to come earlier had arrived and
wag requested to address the crowd.

All efforts to make the Adivasis see
rcason failed. It was evident that the
Adivasis were trying to encircle the
officers and danger to the lives of the
officers from the Adivasis who were
armed seemed imminent. The District
Magistrate, sensing the crowd to be
getting violent, declared the assemhly
unlawful and the Additional District
Magistrate. through loudspeakers, ask-
ed the Adivasis to disperse. This fail-
ed to produce the desired result. The
Adivasis started whistling which is
considered the traditional sign for
attack. A few arrows were also shot.
On this, tear gas was used to disperse
the crowd. The crowd failed to res-
pond favourably to this. On the
contrary, they charged at the Assist~
ant Superintendent of Police, Shri
Jank Kumar, who fired five rounds
from his revolver in self-defence. Ap-
prehending imminent danger to the
Police Station and the lives of the
Police officers from the surging mob,
40 rounds were fired by the Special
Armeg Forces personnel in self-
defence. I do not know what exactly
iz the latest figure. but in all ten per-
sons died as a result of the Police
firing on the spot and six persons
were injured. Of the six. two more
succumbed to their injuries later,
thus bringing the total number of
death to 12

This is the factual statcment that I
have to make. Sir. and I can only say
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that the situation is fully under con-
trol,

Shrl Bra] Raj Slngh (Firozabad):
We have been hearing this so fer.
The situalion was under control, and
we had to kill twelve persons.

Shri Hem Barua (Gauhati);: And
foriy rounds were fired because the
tear gas did not work.

Shri Lal Bahadur Shastri: Hon.
Members will see from the statement
that cvery effort was first made to
persuade the pcople not to try to reach
near the police station or use their
arrows and other weapons which they
had.

Shri Rajendra Singh (Chapra): May
I know whether anybody was hurt
by the arrows? (Interruptions).

Mr. Speaker: Order, order. Not all
Members together.

An Hon. Member: This is a very
serious matter.

Shri Hem Barua: And twelve peo-
ple killed.

Mr. Speaker: This hon. Member,
Shri Hem Barua, is irrepressible. I am
trying to give him as much indulg-
ence as possible. Why should he gfo
on interrupting? Let him wait pa-
tiently.

Shri Lal Bahadar Shastri: As I ssid,
every effort wasg made to dissuade
them. But that did not succeed. The
crowd was very large, As has been
stated in the papers also, the crowd
consisted of about ten thousand peo-
ple. Some papers have given it out as
twenty thiousand. But I cannot give
the exact number. In any case. it wa1
a verv big crowd. That i: wha: the
policr: say. When they found that
their life was in danger and the thana
was going to be attacked, the police
took thiz action. The people there,
some of ‘he people who are aesociated
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[Shri Lal Bahadur Shastri]

with (he ex-Maharaja have been in-
dulging in all kinds of activities and
preaching and advising the people
there to indulge in violence, to attack
she police station, to attack the officers,
and they said, “Unless the Mahsaraja
is released, we will go to any length.”
This kind of propaganda has been
going on, and if people indulge in
violence, fhere at least the police bas
to come forward and take action.
(Interruptions.)

Mr. Speaker: I am not going to
ellow any discussion on this. This is
purely a matter of law and order, and
there is a responsible goveenment in
the State. As regards the intentior. of
those ten thousand people who had
gathered there, we are not in a posi-
tion to say anything here. 1«4t the
whole matter be discussed there. It
is their matter. What has the Cen-
tral Government to do with this? (in.
terTuptions). Unless hon, Members
want the ex-Maharaja to be relcasvd
and ceinstated there is no que:-

Shri Braj) Raj Singh: I do not think
anybody will be having any sympsathy
with the ex-Maharaja. -

Mr. Speaker: Order, order. The hon.
Member should not gtand up like that
and interrupt. The hon. Minister cate-
gorically said that the whole objeet of
all the ten thousand people who had
gathered there was to @t the previous
Maharaja released and guinftated, If I
allow the sdjournment motton we will
have to0 g0 into that question whether
he ought to be released and reinstat-
ed. (Interruptions). Hon, Members
must allow me also to speak.

The second point is this. The other
Maharaja, his own younger brother, I
believe wag called, and it was not pos-
sible even for the younger Maharaja
to pursuade the crowd to go back.
(Initerruption). Unless an hon. Mem-
ber was personally present and wants
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to say sometting 1 am not going to
allow any Member to go on with this
king of interruptions. There is this
official version,

The third point is, if tear gas had
also been used and even that did not
deter those people, what wag to be
done? (Interruptions).

Therefore, in view of the categorical
statement made by the hon. Minister
I do not think any further action is
called for so far as this matter is con-
cerned. There is a responsible gov-
ernment there. I will now proceed to
the Calling Attention notice.

Shri Rajendra Singh: My conten-
tion is that law and order has broken
down in the State and....

Shrl Braj Raj Slagh: How many
more persons were detained after the
ex-Maharaja was detained? It is the
responsibility of the Government of
India.

Shri Rajendra Singh: Is it not the
constitutional responsibility and duty
of this House to see 1that law and
order does not break down in that
particular State?

Mz. Speaker: I am not satisfied.. ..

Shri Rajendra Singh: When this was
done in the case of Kerala, why is
discrimination being made in this case?

Mr. Speaker: I am not at all satis-
fied that law and order has broken
down in that State. On the other
hand I must congratulate the State
Government for having maintained
law and order,

Shri Indrajit Gupta. (Interruptions)
Shr! Tangamanl: There was a re-

port that a judicial enquiry is going to
be ordered. Is it proper for any pro-
nouncement being made from the
Chair pending this enquiry? (inter-
ruptions).
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Mr. Speaker: All hon. Members go
on speaking! Order, order,

Sbri Nath Pai (Rajapur): Mr.
Speaker, we are in your hands to be
guided. Your word is final so far as
procedure is concerned. But may I
point out to you that you have made
e statement that pertains to policy
when you uttered the words “I con-
gratulate the State Government”. We
are most concerned about it. When the
hon. Member made the statement, it
ia not necessary to sympathise wiith
the ex-Maharaja. One may be in
agreement fully with the policy of the
Government. But when there has
been such a heavy toll of life, we
expected a word of regret from the
hon. Minister. But not a word of re-
gret has been uttered. Mr. Speaker, do
you expect us to congratulate the Gov-
ernment on such an occasion? It is not
a matter to be proud of. but a matter
of regret. 1f we cannot associate
ourselves in denouncing this kind of
incident, we will at least regret when-
ever an Indian is killed on the soil of
India. Let not the impression be given
ibat we are gloating wilth joy when
our fellow-countrymen have died.
With all respect to you, Mr. Speaker,
and your authority we were awfully
hurt and humiliated when the Chair
of the Lok Sabha said the *we con-
gratulate the State Government”.

Bhri Tyagi (Debra Dun): On a point
of order. My point of order is that on
matters controversial the Chair might
not pags any remarks pertaining to
the merits of the question. The Chair
does not speak, Sir. I would there-
fore suggest that you might keep
absolutely neutral in these matterss,

Mr. Speaker: Very well.

Shri Radhelal Vyas (Ujjain): My
friend Shri Nath Pai baa raised a
Ppoint and it has been supported by
my friend Shri Tyagi. May I submit
to you that it is some of the parties
in opposition to the Congress who have
been supporting.... (Interruptions).
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‘Isey have had their say, but they do
not even want to hear. They must
have patience. I said that it is #he
parties in opposition to the Congress
who have been supporting this. (In-
terruption). I did not mention the
the name of any party. It is
those parties who have been support-
ing this and making capital out of the
situation there. In this particular
place where this incident took place,
there they have made out a pro-
gramme and on every market day,
wherever the market is held, the Ad-
vasig have been asked and persuaded
to gather there and to carry on the
agitation. (Interruption).

Shri Rajendra Singh: What is wrong
about it?

Mr Speaker: Order, order.

Sbri Radhelal Vyas: There were
only forty police persons there as
against a huge crowd of ten thouaand
people. It is really a credit to the
State Government that they have
mainiained law and ordeyr within five
minutes.

Shri Nath Pal: It is shameful.
Some Hon. Members: Shame.

1o MiTA w (TEEYR) : wo,
#, F f I R A g, Wi AR
e g€ 1N S S A G g, F A
qgan g 5 373 & fend W awr o
2. frd 3 3 v A feafr R i
fred o axt Y feafr & arfew & |
¥ qro® egAT Ty § for AT & wfz-
| faa feafa ¥ §, day fs ¥ o,
N ThME =y Aeg ¢ faow
0N foaad) ofear § @ & AW
T AFI AR T ATEIQ R & .

W gy ¢femw  (greRT)
. .

L w

e

ss*Expunged, as ordered by the Chair, vide Debate dated 4-4-61.
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Mr. Speaker: 1 have heard bcth

Raja Mahendra Pratap (Mathura):
The Housc should not hecome a bat-
tle-field. llere, the llouse should be
ur,. . A house divided against itself
falis; 0 says Jesus. Christ, (Interrup-
tions).

Mr. Speaker: Order, order. ] am
really sorry that so much of heat
should have been generated about this
matter. It is true that nobody is in-
terosted in shedding innocent blood,
and nobody requires advice in this
matter that we ought not to shed in-
nocent blood for any reason Wwhat-
socver. I agree on that, and I am
not very happy and it is not a matter
fer congratulation tha' ten pcople
have been killed.

An Hon. Member:
have been killed.

Twelve people

Mr. Speaker: Whether it bc ten or
twelve. 1 am really sorry that so many
people should have lost their lives,
and this kind of thing should have oc-
curred  But the point js this. As
against this. shall we create chaos in
this country and allow thousands of
people to be murderced and slaughter-
¢d® The balance iz between these
o The question is whether a lesser
offence should be committed to save a
greater calamity?  Now. who is the
perzon to decide it? I am really sur-
prised at what hon. Members are say-
ing. (Interruptions) I would not al-
iow hon. Members to go on interrupt-
ing me like this.

journment-mction, and I have also re-
ceived a calling-atiention.notice.
Originally, I noted here on this
adjournment motion that this was
purely a State matter, and that I was
not going to allow this matter to be
brought up before the House, but
in as much as it relates to Adivasis,
and abhout ten or twclve people have
been killed, and those people have
died, and it is a serious matter, I
wanted to have first-hand information
from Government.

With respect to the rest, namely,
what ought to be done, what the pro-
cedure is, whether gny cnquiry ought
to be started or not etc., there is &
responsible Government there. ...

An Hon, Member: Most irresponsi-
ble.

Mr. Speaker: There is also a Legis-
lative Assembly there, and they will
take up that matter.

So far as this House is concem=~d,
if there is a generai breakdown of
law and order in any particular State,
certainly, this House has got a right
to enquire into that matter, but if it
is only in one part of a State, and
the matter has been brought under
control, whether by force or other-
wise, and the law and order situation
in the State az a whole has not broken
down and only some incident has oc-
curred, then, it might have to be
#gone into by that State and by that
Legislative Assembly., Why shouild we
unnccessarily get lost in it.

1 have only said that so far as this
matter is concerned. we are also eq-
ually interested in sceing that iaw and
order is maintained. Of course, in the
matter of maintenance of Jlaw and
order, excesses might have been com-
mited by the police and it might not
have been nccessary to fire. That is a
matter which we cannot decide here.
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But if it is to be said generally, that,
irrespective of any trouble, as has been
stated here, we must keep quite, and
merly because ten people or twelve
pople have died, therefore, we must
not congratulate, or we must put up
with all that, then, I am against it. I
am equally interested, and this House
is also interested in seeing that law
and order is maintained as a whole,
and as much support is given to the
Government, which is charged with
the responsibility of maintaining law
and order, as possible , But it is for
that 1. gislative Assembly to find out
whether excess has been committed
or not and see what ought to be done.
In that way, because we are all in-
terested in maintaining law and order
as a whole and the matter has been
brought up before me. I said that I
congratulated that Government for
restoring law and order. That ought
not to mean that I congratulate that
Government for having Kkilled ten
pcople or twelve people; that is ab-
solutely not so. Why should hon.
Members unnecessarily draw any in-
ference? We are equally interested
in both. Of course, it is a matter for
regrat that twelve persons have died.
I express our heart-felt sympathy for
those persons that have died. But
hon. Members should also remember
one other thing. When Shri Radhelal
Vyas said that there were some poli-
tical parties, he did not mean hon.
Members who are sitting in the House
here; there are several political part-
ies in the country....

Shrl Chintamoni Panigrahi (Puri):
But who wants the Maharaja to be re-
leased?

Mr. 8peaker: Why should they put
on a cap which may or may not fit
them?

There are two sets of people, and
there ere two viewa. When a Prince
is removed, there are aomne peTacDns
who like him, and there are other
pervons who do not want him. There-
fore, when any particular step is
taken, there will be some pertisans.

46(AIILS.—4.
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Does that mean only the political
parties sitting here in the Opposition?
The hon. Member has never said so.

Shrl Goray (Poona): But he said,
non-Congress people.

Mr. Speaker: He said non-Congresa
people, because the Congress Is in the
Government, and, therefore, the non-
Congress people alone must have done
so, (Interruptions). Order, order. Let
the matter be settled now. Now, cal-
ling-attentio n-notice.

Shri Hem Barua: On a point aof
order. May I point out humbly that
firstly, you were pleased to say that
excesses might have been committed
by the police and secondly, you have
hinted an enquiry into the entire
matter? These things stand there. But
I find some discrepancy in the states
ment of the ‘hon. Minister. He said
that tear-gas was used, but jt did
not work. But the experience is that
tear-gas always works. It is in order
to justify this flring that he has point-
ed that out. When you say that ex-
cesses might have been committed..

Mr. Speaker: The hon. Member was
not there to see whether the teargas
was eflective or not effective.

Shri Hem Barua: May I submit...

Mr. Speaker; I am not going to al-
low any discussion,

Shri Hem Barua: In the face of
that, how can you say that the State
Government hag to be congratulated?

8hrl Tysgs: How is that a point of
order?

Mr. 8peaker; For maintaining law
and order, that Government ought to
be congratulated. But, if there are
excesses, Government will cerlainly
look into this matter.

I do not give my consagt to the
adjournment motions.





